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Title: Motion for consideration of Constitution (Scheduled Tribes) Order (Second Amendment) Bill,2022.(Discussion not concluded)

HON. CHAIRPERSON: Now, Item No.25: the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022. Hon. Minister.
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HON. CHAIRPERSON: Motion moved:
“That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled Tribes in the State of Tamil

Nadu be taken into consideration.”

DR. K. JAYAKUMAR (TIRUVYALLUR): Hon. Chairperson, | rise to register my views on this Amendment Bill regarding including a couple of

communities in the Schedule of the Constitution to enable them to get facilities and to have advancement in their lives.

Sir, | recall that a similar Bill was brought in this House on 5“" April, 2022. | had spoken on that Bill also and had mentioned that besides these two
communities, a few more communities may be included in that Bill. | am thankful to the hon. Chief Minister of Tamil Nadu, Shri M.K. Stalin for recommending
to the Central Government a proposal to include these two communities in the Bill. | also thank the National Commission for Scheduled Castes and Scheduled

Tribes to have enabled the processing of this Bill. They have also assisted in piloting this Bill in the House.

On the last occasion, when the hon. Minister of Tribal Affairs moved the Bill, | had mentioned certain points particularly regarding the financial aspect of
this Bill. There has been a mention about the financial memorandum. It says that the expenditure will be there but it is not possible to make an estimate of
that. | do not know why such a vague statement has been made. You must be knowing the number of people who are going to be benefited in Tamil Nadu.
The Minister, and his department must be knowing it. Without knowing how many people are going to be benefited, the Bill would not have reached up to this
point. We all know how much money is being spent per family of the Scheduled Tribe. So, it is quite easy to arrive at the financial quantification. The

statement is very vague, and | would say that this should be taken into consideration.

| wish to mention that there is a guideline from NITI Aayog on the formula or the method to be followed in allotting funds for the Scheduled Castes and
Scheduled Tribes. Even in the current Budget that formula has not been adopted. In the Budget, an astonishing reduction has been made towards this. If you
quantify it, you will find that by not following the NITI Aayog guidelines, Rs.40,634 crore has been reduced for the Scheduled Castes, and Rs. 9, 399 crore has
been reduced for the Scheduled Tribes.

Had the Minister insisted that the guidelines given by the NITI Aayog should be followed, it would have been of great help to the Scheduled Caste

and Scheduled Tribe people. A huge amount is being taken off.

about:blank 115



3/9/23, 4:14 PM about:blank
| wish to point out that in the current Budget the pre-metric scholarship for the Scheduled Castes has been reduced to an extent of Rs.225 crore as
compared to the previous year. The total allocation on that score is Rs.4,000 crore. No remedial measure has been taken in this regard. All the more
astonishing and shocking is the fact that it is a matter of concern for the Scheduled Caste and Scheduled Tribe people. Yesterday, a Member from Tamil
Nadu, Shri Subbarayan also very vehemently mentioned in this House that the pre-matric scholarship is being stopped. The Government is bringing, through
circular, an order to take away the benefits given to the Scheduled Caste and Scheduled Tribe students. This Government, day in, day out has been talking

about developing poor people, assisting the Scheduled Castes and Scheduled Tribes, and bringing them at par with others.

We will not treat them in different ways. But here, in the name of the scheme, you are stopping the pre-matric scholarship which is very essential for
them to purchase rubber and pencil, and clothes, and also, it is very essential for Scheduled Caste and Scheduled Tribe people to have some excursion to go
here and there. This small amount is being stopped. In which way it is correct. What is the hon. Minister going to say? What alternative to the pre-matric

scholarship -- which this Government is stopping mercilessly -- that can be provided?

Now, | come to the national fellowship. Here again, under that heading, Rs. 127 crore has been reduced as compared to last year's Budget. No
remedial measure has been taken. | have not seen any ‘plus’ in financial allotment for the Scheduled Castes and Scheduled Tribes. It is only negative. Why is
this happening? Why is the hon. Minister not putting his foot down and tell the hon. Finance Minister that a proportional amount is to be provided for these

people? | request the hon. Minister to look into this matter.

Hon. Speaker, Sir, there is another heading -- MGNREGA. | would like to know for which category of people this has been segmented. Who are all
the main beneficiaries under this? The wage labourers, daily wage earners are all those people who are required to be benefitted under MGNREGA. Normally,
MGNREGA beneficiaries are those who are below poverty line who could not get daily work. To substitute daily employment during the off-farm season,
MGNREGA used to benefit these people. What is the Government doing? In the last Budget, the Government had reduced Rs. 25,000 crore straightaway
under MGNREGA. Today, | am a bit pleased when the hon. Finance Minister was speaking over here. She mentioned that, as against the reduction of Rs.
25,000 crore, about Rs. 16,400 crore has been added. Good sense prevailed! They have, at least, taken it into account. They have realised the fact that they

are doing injustice to these poor people. Now, they have woken up. But there is still a deficit of Rs. 8,600 crore. ... (Interruptions)
HON. CHAIRPERSON: Please conclude.
DR. K. JAYAKUMAR: | am concluding, Sir. | am the first speaker on this Bill.

Now, please come to the education part. What is the education part of the Scheduled Tribes? Out of 48.2 per cent children who are enrolled in schoaols,

31.3 per cent are getting dropped out before 8" Class. That means only 16.9 per cent reaches the 8" class. The hon. Minister should take some remedial
measures to see that the drop out is reduced. In 2016 and 2020, admission of Scheduled Caste and Scheduled Tribe children in the Centrally-funded

institutions, was about 23 per cent. Now, it has gone down.

The Government of India has brought in Eklavya Model Residential School, mainly to take care of the Scheduled Tribe people. Itis an appreciable step.
It is named after Eklavya because Eklavya believed to be a Scheduled Tribe. But what is happening now? The Government of India has established 400
schools. But no regular staff is available in these schools. Now, finally, you have woken up and appointed 4000 people in 378 schools. Out of those 4000 staff
— who have been appointed — 70 per cent are non-regular staff. They are working on contract basis. Why is it so? It is a school which has been established.

The Government should have gone for appointing teachers on a permanent basis.

| am sure that the hon. Minister will take up this matter. Even atrocities were inflicted upon Scheduled Castes and Scheduled Tribes in 2018 and
2019. | do not want to make that turn. This is because there is no effective control of the National Commission for Scheduled Castes and National Commission

for Scheduled Tribes with regard to this matter.

The health of the Scheduled Tribe people is far low. About 42 per cent of the children are anaemic. About 65 per cent of women among the Scheduled

Castes are anaemic. Therefore, necessary corrective measures are to be taken.
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Sir, | am happy to accept that the Bill has to be passed in this House. | support the Bill. It is a good Bill. These Narikuravar and kuruvikarr communities

are there. Narikuravar means fox catchers and Kuruvikarr means those who catch birds or those who keep birds as their pet animals and raise them.
These are the two communities which are taken into it. A few more communities are there. Kindly take steps.

With folded hands, | beg the hon. Minister to wake up and see, ‘that you have been given a right. Take shelter under NITI Aayog. Ask this Government

to follow NITI Aayog guidelines. Get substantial amount for the people.” Without a substantial amount, this Amendment is a waste.

Thank you.
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DR. D. RAVIKUMAR (VILUPPURAM): Hon Chairman Sir, Vanakkam. Thank you so much for allowing me to speak on this historic Constitutional Amendment
Scheduled Tribes Order Bill.

These Tribal people have got some relief after 70 years of Indian independence. Well before in the year 1964 itself, the Tamil Nadu Government
recommended for inclusion of Narikkuravar community in the Scheduled Tribes list. The then Congress Government was keen and took necessary steps as
regards this demand. But the demand could not be fulfilled. Meanwhile, Tamil Nadu Government extended the benefits of STs to Narikkuravar community in

the State.

Till 1974, such benefits were provided to them. As the Constitutional Amendment in this regard was not made, it was argued that such benefits could
not be extended to them and thereafter it was stopped. Then these two communities were kept in the list of Backward Classes. During the last 60 years Tamil

Nadu Government had sent proposals in this regard on several occasions but such demands was kept pending by the Union Government.

When Dr. Kalaignar was the Chief Minister of Tamil Nadu, in the year 2006, accepting the demand of Viduthalai Siruthaigal Party, wrote a letter to the
then Union Government for inclusion of Narikuravar community in the list of STs. Then again there was no action in this regard by the Union Government.

Once again in the year 2016, the Tamil Nadu Government put forth this demand to the Union Government. But only today this demand is getting fulfilled.

On this occasion, | appreciate and extend my heartfelt thanks to Hon Thalapathi M.K. Stalin, the Chief Minister of Tamil Nadu, for making this
happen. Not only in Tamil Nadu, the people belonging to Narikkuravar community live in Andhra Pradesh and Karnataka in South India, besides Maharashtra
and Gujarat. They live in Haryana too. They are called as Bauria in Haryana; Bharti in Madhya Pradesh; Vagri in Gujarat; and Hakki Pikki in Karnataka. They

were included in the list of STs in all these States besides getting the benefits extended to them as Tribes.

In Tamil Nadu, time has come for them to avail the benefits of a Tribe. Even though they are included now in the list of STs, they are unable to hunt or
catch birds and animals as there is a ban under the Wild life Protection Act. They are just making an existence by selling ornaments made out of beads. They

do not have houses to live.

The present Chief Minister of Tamil Nadu is very keen in taking some initiatives for their welfare. | therefore urge upon the Union Government to

announce a special fund for providing skill development training to these people besides constructing houses for them to live.

| have given a notice for amending this Bill. When these communities were in the list of BCs, they were called with respect as “Kuruvikkarar” and
“Narikkuravar’. While including in the list of Scheduled Tribes, They are referred as Narikkuravan and Kuruvikkaran which is of less respect to these people. |

have given a notice for amendment to this Bill to retain the names as Narikkuravar and Kuruvikkarar. | request you to accept this demand. Not only that, many
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caste names in Tamil Nadu, particularly of SCs and STs are ending with a suffix “n” which is disrespectful. | urge that an amendment should be brought in this

House for changing all the names of castes ending with ‘'n” as “r" so as to provide respect to the people of these communities.

There are several castes in the list of SCs in Tamil Nadu which have the features and cultural aspects of Tribal communities. There are 17 such
castes. | urge the Union Government that all these 17 Castes in the SC list should be included in the list of STs ensuring them to avail the benefits extended to
a Tribal caste. Certain castes are in the Particularly Vulnerable Tribal Group (PVTG). The people belonging to these castes live in plains. Although they are in
the list of STs, such people are affected very much. Adequate funds are not allocated for the welfare of these people. If funds were allocated and spent in the

past, their lives would have been improved a lot. But that has not happened. At least the Union Government should act now in this regard.

These people may be less in number. They do not have people to raise their issues and hence their voices are not heard. These people are

boycotted as they don't have political support. They should not be boycotted anymore. The Union Government should allocate funds for their development.

In several States of our country, Universities, Colleges, Eklavya Schools are being set up for the welfare of people belonging to Scheduled Tribes.
But sufficient number of Eklavya Schools are not set up in Tamil Nadu. | should say that STs constitute 2 per cent of the population of my Viluppuram
parliamentary constituency. Irular community is a Tribal community who live predominantly here. | have been raising a demand for the last 3 years for setting
up of an Eklavya School in my Viluppuram constituency. | therefore urge that an Eklavya School should be set up in my Viluppuram parliamentary constituency

for the education of Tribal people.

In the end, | once again with all respect extend my deep gratitude to Dr. Kalaignar Karunanidhi who initiated this effort and the present Chief Minister

of Tamil Nadu Thiru Thalapathi M. K. Stalin for making this historic Bill to be passed in the House of Parliament.

Thank you, Sir.

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Thank you, hon. Chairperson, Sir, for allowing me to speak on the Constitution (Scheduled
Tribes) Order (Second Amendment) Bill, 2022. Sir, the Scheduled Tribes are among the most disadvantaged socio-economic groups in India. They have been
facing problems from colonial India to the present time. The tribal population of the country, as per 2011 Census report, is around 10.43 crores, constituting 8.6
per cent of the total population of our country. About 89.97 per cent of them live in rural areas and 10.03 per cent of them live in urban areas. Inclusion of more
tribes into the List of Scheduled Tribes is surely a welcome step. And for this, | would like to acknowledge the efforts and thank the researchers working in the

sphere of the legislative procedure of the Central Government.
17.00hrs

But this is just a step. Inclusion is just the beginning. There is a long way and that has to covered to benefit the indigenous people in reality. Sir, the
Bill seeks to include Narikoravan and KuruvikaranTribes of Tamil Nadu into the List of Scheduled Tribes. This has been a much-awaited step and | support the
decision of the Government. Here, | would like to put forth that the Narikuravar, a semi-nomadic tribe, originated in Northern India before migrating south to
Tamil Nadu about half a millennia ago. They have lived at the margins of the society in dire poverty, making and selling beads and other small ornaments in
local markets. The literacy level in both these tribal groups have been extremely low. Due to lack of knowledge and extremely low income, the cycle of
poverty is continuing generation after generation. Thus, the need of the hour is to provide the youth a platform for free education and skill development in
order to help in their upliftment and better future. Sir, inequality is the most prominent disadvantage witnessed among the Scheduled Tribes of India and that
too in every State. Beginning from birth to reaching to the pinnacle of career, at every step, they face challenges. There is a lack of proper health centre in
areas inhibited by Scheduled Tribes and thus, there is a higher infant and maternal mortality rate amongst them. According to the paper titled ‘Infant mortality
amongst Scheduled Tribes in Central India’, published by Mr. Arvind Verma and Mr. Kalyan Saha, the infant mortality rate of India stands at 40 per thousand

live births whereas amongst ST population, it stands at 84. This is a horrifying picture.
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In States like Madhya Pradesh, Rajasthan, Chhattisgarh, the figure is beyond 100. Has the Government looked at this disparity and tried to
resolve the problem? | agree that an overnight change is not possible in this sphere but quick steps like appointment by the Governments can, obviously, be
helpful. Thousands of posts are lying vacant in diverse branches but ST and SC people are not employed. The amount allocated for their upliftment are lying
either unutilised or diverted in other areas. The member representing Scheduled Caste and Scheduled Tribe population in the Supreme Court of India is next
to nil. It seems that with every step forward, we are, actually, taking a long stride backwards. This needs the immediate attention of the Government coupled

with willingness to uplift this society.

Sir, forests are one of the major resources of livelihood for the Scheduled Tribes. But due to Government actions, these are being taken away from

them. As many as 1,50,000 applications for individual forest rights, in a single State like Odisha, have been rejected without any reason.

Sir, not just that, the indigenous people have no say in the matter related to their forest rights. The Government has taken the matter solely in his own
hand. Thus, changes brought in laws and rules are harming the people instead of helping them. The Narikuravar share religious, cultural, and political

characteristics with many of the Roma groups in Europe.

Sir, traditionally, the Narikoravans are hunters as the name means ‘fox or jackal hunters’. Since hunting was outlawed in the country, these people have
been pushed into dire poverty. Due to this, education is a big problem of the community. Only a small number of children get the opportunity to have access to
education in their mother tongue. Again, majority of the students drop out of school. ... (Interruptions) There is a low-level school learning among children not
only because of the household or personal reasons but also due to lack of Government's efforts. Thus, the main thrust should be given on spreading
education. The vulnerability of the tribal community in India makes them solely dependent upon the Government services in order to lead a good human life,

thus making it imperative for a public policy shift.

Sir, | would like to put forth that the Government of West Bengal, under the leadership of our hon. Chief Minister, Mamata Banerjee, has launched
unigue schemes named Aikyashree and OASIS. These are the scholarship programmes which aim to uplift the SC/ST students in terms of providing them
higher education. Not only that, through the Schemes like Taposili Bandu and Jai Johar, the Government of West Bengal is providing Rs. 1000 to the SC/ST
people on attaining the age of 60 years. ... (Interruptions) Also, the Government of West Bengal has sent a proposal for inclusion of 11 tribal groups in the list
of Scheduled Tribes, namely the Khas, Bhujel, Newar, etc. | would like to request the hon. Minister to look into this matter and take immediate steps for

inclusion of these tribes in the Scheduled Tribes list.

Finally, | would like to conclude by quoting two lines of the Vishwakavi Rabindranath Thakur:
“Jare Tumi Niche Felo, Se Tomare Badhibe Je Niche

Poschate Rekhecho jare, Se Tomare Foschate Taniche™

SHRI MADDILA GURUMOORTHY (TIRUPATI): Thank you, hon. Chairperson Sir, for giving me this opportunity to speak on the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.

Verrier Elwin, the Architect of NEFA and defender of Indian tribal people believed that integration was not possible without political and spiritual
equality. This is the soul and purview of the provisions towards tribal heritage in the Constitution drafted by Dr B.R. Ambedkar. Something like that should
guide our future course of action. In this sense, the Bill taken up for discussion today provides for the inclusion of the Narikoravan and the Kuruvikaran

communities to the list of Scheduled Tribes in respect of the State of Tamil Nadu.

In Tamil Nadu, according to the survey by an NGO in 2009, among Narikoravans, there are 8,280 families having a population of about 40,000. The
names Narikoravan and Narikoravar respect one and the same community. Kuruvikaran is an additional colloguial name of this community in Tamil Nadu. Due
to one of their traditional occupations of trapping birds, Narikoravan, a nomadic community by tradition constitute the most deprived sections of all the

communities in the State living under extremely poor and unhygienic conditions in the outskirts of villages and towns.
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Hon. Chairperson Sir, the positives of this Bill are these. It proposes to widen the umbrella of inclusion of more tribes and sub-tribes under the ambit of

Scheduled Tribes for the State of Tamil Nadu. This will ensure that more tribal communities get the *Scheduled Tribe' status and are eligible for Government

schemes. The Government should also sensitize the tribal communities regarding the Government schemes implemented specifically for them.

The tribal communities are an easy target for exploitation and discrimination. Moreover, geographical isolation hampers their development. They are

malnourished and also lack access to basic education and healthcare.

Sir, now after 75 years of Independence, it is even more crucial for us to recognize the fact that the tribal communities still need the Constitutional

status of Scheduled Tribes and specific schemes aimed to preserve their culture and their advancement.

In fact, the literacy rate of the tribal community is just 59 per cent as opposed to the overall literacy rate of 73 per cent. To overcome the literacy gap,
the Government should encourage tribal education, particularly at the primary level. Under the visionary leadership of our CM, Y S Jagan Mohan Reddy Garu,

our State, Andhra Pradesh, is implementing ‘One district, One medical college programme’. As of now, the State of Andhra Pradesh has only 14 Government

medical colleges, including three new Government medical colleges which were sanctioned by the Government of India on 20™ March, 2020. This will help
more medical students to pursue quality medical education at an affordable cost while ensuring that healthcare is more accessible to people even in remote
regions. If the Central Government sanctions more medical colleges, more students can get better and more equitable access to quality medical education in
the tribal areas. The Andhra Pradesh Reorganization Act, 2014 provides for the setting up a Central Tribal University in Andhra Pradesh. It started functioning
through a transit campus from the year 2019-20. However, the University still lacks a permanent campus and necessary infrastructure. The AP State
Government has allocated the requisite land for setting up the Central Tribal University and is ready to provide all the support needed. | would take this
opportunity to request the Government to expedite the development work related to the Central Tribal University in Andhra Pradesh. While conserving the
forests in India, the Government should think about the well-being of the tribal communities residing in the reserve forests and in Eco-Sensitive Zones for
decades as the tribal communities depend exclusively on the forest resources for a livelihood. For reference, the tribes living in the Pulicat Eco-Sensitive
Zone of my Tirupati Parliamentary Constituency, were facing several challenges for their existence as the ESZ guidelines restrict developmental activities, and
thus the Government failed to provide basic amenities to tribes, especially road connectivity. Even though the State Government took special interest for
providing them road connectivity and to give them access to emergency services like ambulances and fire services, the forest officials are conveying that the
ESZ guidelines would not permit such activities. | would like to conclude by saying that the YSR Congress Party will support this Bill. | would request the

Minister to address the issues raised by us while duly taking our suggestions into account. Thank you, Sir.
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st E'\‘ﬁﬂ' ﬂ?l'cﬁ (3TaT): TR, # The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022 & Sl ¥ die & folT @1 g3 & | § 59
fer 6t aTée B §, AT W P TR & | 9 3 & b aR v dififeea doa & o € 1 SRera, g BT afey of 6 5 gt & forg w e
FHEMN Y TG, T FTabT B0 &, et T8 a1 81 6T 5 | T (b ST Bl 379 A1t e A PO A1 B1MIe & alell 8 8 | 3R JATTDT HHS BIlT [ob AT
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TR IR §7hT DTS Aas BT MY, AT I HHACH THiefeg F SHeldt Tel Hect, T T THITRIAT F DIt T8l ded, S 7 SIS & forg & | orFer 9 I8 8T el & [
Hferemell @18 weoT el forv o w8 €, ifds 377t deaor &Y 3iiR I deadht T St F anfieT 8T 9 |

1, BR R o t agfdia avadht 6t die F anfer T8 g€ € | -t A oR-gaware i sredt-ardt amardt & | S Argde A E | 3 i
5 U AT A &b T T F AR T & iR | F s & SRy ana & | A digere & oI e 15,521 Hieieer At dew g e § | e fore
P9 2,217 @A & | J % & 7€M & fAU g1 & | Sf 9 A1gde 81 S €, 1 S ded & gigdel crad $f Bgl I Sl @ | 3 a9 2007 § AT Aldt H WgerIgore o
TR IRE & | 3R AW Hferedel! aTed & b DI I8a 81, ol T ST (oY 9T iR 3119 I Foal D dleit & fo1q eawT @, oifh a8 T8l 81 ET & |

W, S $IT TS TCTH &, ST Ugel dal 1T & & S oy Sarar Mgt ok fieet ofaer )R 8, a8 381 A & | 3T 3o 2R &f 2Ry | T -5R &
AT G UIYeier < foTq He &7 8ol HUX i el & Sl 30 oligd ¥C(aT b T U Hifda & e Hifdq 7 el & |

T fre SR & dEe 1,521 Hed a9 U E | I qeal Y Arel AR g8, A1 I SO &l DI BiHcHe A & | FT Sff BT I8 HaTE FRAT a1fey
e ST APt Uerebl B TTY | 377 ThIF I YXI TRE A T8 BT Wiy |

fereser @rer S Saerie arefiiRET 7 Jag-aR all, HUTR W uraT die A | 3 g2 78 Are & 6 3 Siver & a1eR 3 Y | g I Y S 7 i
et 81 3TN ae-aaR R feiferer g | g1 el oirar & & anft qe S Refafercer o yary fhar € | aef forc¥ ™l we T H & | W 3 Tef "Tges i forevdl &
for 1 et TEf Som O @1 & | A8 FIges AT Haw SUTET ¥, TeRAYH 32 Hae SaeT &, whfr & fifed @ & | eI vaet Fgfet & O diees v €, 96
B a STET At €, 9El Had SATer gl & | H 39T doihH BRaT € | U G P 418 AU 3R BRSNS Bl AMHet v &7 5ar o &, AT g bl T8 8

Fo! it T & forg AifFFTer wev Sorgy, St i FfReR Ared W qeniver BT € | g8 TR 7 Refafercer Bt art e sik St Atedt AT
FT &1 a1 @, FE HFIgeT 8T | 3T ST diferfeer Qor I fie avc & SR 36 a1e S e o o 1S T A FET # |

SHRIMATI SUPRIYA SADANAND SULE (BARAMATYI): sir, I stand here to support this Bill today.

In a nutshell, the Statement of the Objects and Reasons of the Bill says:

“2. Article 342 of the Constitution provides as under:—

"342. Scheduled Tribes.— (1) The President may with respect to any State or Union territory, and where it is a State, after consultation with
the Governor thereof, by public notification, specify the tribes or tribal communities or parts of or groups within tribes or tribal communities

which shall for the purposes of this Constitution be deemed to be Scheduled Tribes ... "

| welcome this step. In one of the articles, it is clearly said that the hon. Chief Minister of Tamil Nadu has really followed up it, and the Government of

India has been very kind.

Let me go back a little bit in time because what has happened is that f71 % & ¥ 317t §, a8l @ au! § dA=-aR J7 Hf FT & & | P o T8 & fob g7
FEI &Y AT & b ST g 3 anfiret fasar S | TRIS § ‘o e & of el § ‘eFe @8 & | So, it is only a pronunciation thing. R T8 TS ¥ 4R FEd &
3R feell 7 'oiTe Bed & | 98 lell & A7 & o &Y 3N ‘G7FTe’ U &l &, ol 37! ST5ed H gidels (el 1Y, T€ FERISE I auf G HTE |

I UBR &, FRIGT FATG &, R THI 8, fRTRIT FHIG &1, 37REVT H aGelia $f 7 980 AIci| 4 8] W6l & | HeRISG 7 ARIST SR & fofy 3aier T §a,
G GHI BT qE FST AT FERTG H TSl §aTl |

TR, 3T A1S BN a5 af 2013 #, 517 Fegr A oft g9 TR off 3R e F oft of, O U G37 e 3N T, IWF A1E RN ST 98 & A, S 0 aRE
AT el &, Sl o 2014 7 QA &, IRI BT AT & S AR ST U1 i TRepR AT, A1 Bfaie B ugel! 4@ 5 & ‘GR FHIS Pl SI3ed BT HREV < A | H af
2014 61 91 DE V&l § | SGD d1S DIE HHII GAT T, AT S GEY Po gIAT LI | fUSel ©: Wiell § T8 G oS W& | §D IHel1dl, & T AX1ST GHI &,
oTTRICT SToT &Y AT R Tt 8, FEIRTSg 3 S Wl Tl ST ag /iT 2 | 8 aga AR e 8 &, el et o & |

ZfeTY &% AR F R et & 6 af onm affierrg & forg e wem €, ar ona HeRTg & fory it 981 @R @ 87 S Wafta o I e e Y |
Ueh IR WS U FET I & AU & | g 4Ry e 3 I BIC-BIC WU H AR & | 3777 UAT 7 981 e 2, 3MUehl Ia-T def WRaR &, T 303 HigH Hf w2l & |
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HERTSG, 7 T MY TRPR & 31T IT ¥t 3! TRpR & | ST VAT a7 87 FARI AT UE & o G, FRIQT, foRTrIe oiiR e I, S SREv Hiv 9 &, Sl § S
| & faeit iR T SiTepx STRarT e Afey | § I8 TS FllaR AT ATE & | el 4R &Y, JRIST &, fera & ar R €Y, SR &1 SRarT e fdt @ anear T8
AIRY | TS forg it 3TRET &, a8 39T &1 38 3R 37 o1q 3T STeFT F AT ST, T §RT a8 retl & AT & |

T Y I R & | 5T H o ST TR N 2, I g8 YA AaT ST e &7 T E | AT I Wi W &, H 98 e W@ § | Ie e of fob ugedt
Pfarie F fofa foram STer | &y & SHfaee 6 o do@ o 21t 8, 39 TRE § Ui Fiel 3 gaT TE et e 3o arft | =7 A g st e @ | fehT &Y Ew
& feama @ Al |t S $t dow TS gH & | AT onft T o eFRY BT R e T8 &, 7 € w16 T 3t e &, 7 formaar e e € ok 7 & g
S B e 8 | AR e weeR A Rt € R drerfier & w9 7 anma S e €, 3 ona 0@ s ¥ & 37 el eIl B 97 & FTR W@ SieRia e g ok
ol SR | S ¥ UF et I5g AT T E |

gadis |

SHRI K. SUBBARAYAN (TIRUPPUR): Hon Chairman Sir, Vanakkam. | welcome and support this Bill. | second the amendment as proposed by
Hon Member Shri D. Ravikumar. When this name ends with a suffix 'n’ in English, it is considered as inferior. If it is changed with a suffix 'r', then this issue will
be addressed. | therefore urge that the caste name “Narikkuravan” should be changed and called as “Narikkuravar”. This is a more justifiable and important
demand. | second this proposal through you, Sir. | fully agree to the demand raised by Hon. Member Shri D. Jayakumar in this House. A circular from the
Ministry was circulated. | should say it was blunder on the part of the Ministry of Social Justice and Empowerment that a circular issued by them calls for

withdrawal of the pre-matric scholarships aimed to help the students of STs.

This wrongdoing should be set right. | urge that this circular should be withdrawn with immediate effect. | want you to recall my speech in this august House in
April 2022 when such an amendment Bill was brought before this House by the Hon. Minister. | totally agree that Narikkuravar community should be included
in the lists of STs. In Tamil Nadu, there is a caste called Malayali. This is a tribal community living in 14 districts of the State of Tamil Nadu. The Government
has recognised them as ST in 12 districts. But in Erode district alone, these people belonging to Malayali tribal community are not included in the list of STs.
This is gross injustice. | raised this issue in this House in April 2022 and brought to the notice of Hon Minister. But the issues was not resolved. Hon. Minister
wrote me a letter stating that if such a proposal is forwarded by the State Government, then the Union Government will consider. | met Hon. Chief Minister of
Tamil Nadu Thiru M. K. Stalin in person and requested him to send a proposal in this regard to the Union Government. | understand from the sources in the
Tamil Nadu Government that a proposal was sent by them and it is now pending with the Union Government. Along with the inclusion of Narikkuravar
community in the ST list, | urge that this Malayali community of Tamil Nadu, which is not recognised only in Erode district as ST, should be considered for
inclusion in the list of STs and necessary amendments should be brought before this House by the Hon Minister atleast during the next Budget Session of

Parliament. | want this Government to rectify this error.

HON. CHAIRMAN: Please conclude.

SHRI K. SUBBARAYAN: Sir, within a minute | will conclude.
HON. CHAIRMAN: Ok. Please.

SHRI K. SUBBARAYAN: Sir, many MPs have raised the issue relating to welfare of SCs. | want this Government to come out with a “White Paper” on a
particular issue. After visiting Dandakaranya forests the famous writer Ms Arundhati Roy has written an article in which she stated that tribal people who lived
in 600 odd villages around this forest area for centuries together, were displaced by the Goondas sent by Vedanta company. This displacement of tribal people
by Vedanta should not have been taken place when we have a Tribal woman as our Hon. President. There should be a corrective measure as well. |, on behalf
of Communist Party of India, make this fervent appeal to the Hon Minister requesting him to ensure that all the displaced persons should be reallocated in the

villages where they originally lived. Thank you.
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SHRI V.K. SREEKANDAN (PALAKKAD): Respected Chairman Sir, | thank you very much for allowing me to participate in the discussion on

the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022, concerning Scheduled Tribes.

It is a welcome step to expand the list of Scheduled Tribes. However, | take this opportunity to highlight here the problems and difficulties being faced

by the tribal community in Attappadi, which is a part of my parliamentary constituency, Palakkad.

Basically, Attappadi is a tribal dominated taluk with a tribal population of over 33,000, out of a total population of over 72,000 people. Some of the
tribal hamlets or Ooru, namely, Murugala, Kinattukara, Mele Thudukki, Kalasi, Abbanur under Pudur Panachayat, and Marranatti in Sholayoor Panchayat,
nearly about 200 hamlets in Attappadi, lack proper transportation, electricity, drinking water and medical facilities. Nearly 30 hamlets do not have community
centres. Nearly 30 Anganwadis are working without permanent structures. The community kitchens working earlier have stopped functioning, resulting in to

nutrition deficiency among the tribal folk.

Sir, unemployment is a major issue which prompts the youths to take the path of drug addiction and consumption of liquor. The tribal people were
enjoying 200 working days under the Mahatma Gandhi National Rural Employment Guarantee Scheme, but now with the new guidelines, the limitation of

worksite to 20 under MGNREGA, the tribal people may not get even 100 working days.

It has been widely reported about the growing number of infant deaths on account of malnutrition. The pregnant women there are on the high risk

owing to a slew of health issues such as suffering from diseases like Anaemia, etc. More than 120 infants lost their lives during the last eight years.

There are no basic facilities available to the tribal hamlets falling in the forest areas mentioned earlier, and no vehicle can reach these hamlets in
case of emergency. There is an urgent need to construct a bridge over River Bhavani and a road leading to the proposed bridge, so that these people could

avail medical treatment.

In the absence of a bridge across river Bhavani, these people have to walk a long-distance carrying patients on their shoulders to reach hospitals.
Since the Government Tribal Speciality Hospital at Kottathara does not have much required facilities, they have to travel nearly 100 kilometres for specialized

treatment.

Sir, there is no proper internet connectivity in this tribal hamlet which affects the study of tribal students. There is no educational institution like the

Jawahar Vidyalaya which has been a demand of the people of this tribal taluk.

Therefore, | urge upon the Government to take immediate steps to address the issues mentioned above in coordination with all concerned for the

benefit of Scheduled Tribes community.

With these words, | conclude my speech.

oft TToL fAW (arfRseim): amafey of, R aiedtener (dredee 2re) ok (S anieiie) Rier, 2022 % GoiT ¥ drery 35 for ¥ @eT gam & | 2 age T & R o o
BN 9T Y o A wsgufer $6t grgact G A Tl 8 | 7 8 oft et areat g b A St F Agea A e, Wi, fha, e @t  asft & If oik fasrg 8t war
g | e T gan & b o avE 4 a¥ 2013-14 ¥ ggad A &7 a9 25 §9R RIS T &7 guie 81dT T, 31191 98 96T 90 §WR dRg BUd &l 1T &, THT 360
wRE B AT | Jiaredt TS R HST i @Y ST WA AT & 3R EHR W Tl QAT ST e S kg & 69 F JGr € | J8 HIS Sff B grgeer
G BT IgT IS & R |

RIS, 3 # ST & TR 7 AT ATg i STVIeTT BT TGS BIFT AT I H T8 AT Bl A1 2 FATD SO DY AT aga AT AT & | FRa F
T8 I e &, fore U TR gH, aiameyT, uTe, fiead &8 Hforg a1 9= i diar et 8 3R 1o avw fIER, fifde ik srm ot amar & | gt ofk safier
31y fehamel § uga &, afth 99 af Uferes F amaet S 8, o 7 siuat STfiferT F TR @A are | &% Sy, FEIe & @lnT I8t ferger 9 e &, 98 e dar fafire
RIF & | 9 a8l b = &, =1 g8 6 S o &1 a1 a8t 1 ¢t 81 7R ey dfar & fasielt +ft way ggel figwar & aieR aiifeT F o | R F a9 Al a9 S
FRIS MRET A P T8 g & 3R 7! AT ST d a8 |
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TR, 5 g€ HE1 AIEN & YRA & AT g PRI TR 8, 3¢ 7 77 Ty 980 I SR AR 81T & | g + T FH AR &2 8, aifr a8 IR
& U1 oI & 3 o 3 iR sTR forg €T € | 1w I8 W & 9ie diecicgue srige! &+, W9 IR @l Siag 991, 79 99 SiaU & Gee g9 drel & TREr
R R o 3R 3T aETeR O ot & | 397 IE & b S AR AuTer A &, IHP BRr AT SR W Rafde & arer IRwEsi P aR-aR el s el
ARG el ST € | §b PR 0 @1 &N feh B aR STRfeRT  SHieler T g 3R 37erT Uog &1 71 oft g 1 9 arer vz €, foree amer F 7w |

WY, BT I8 DE & o a¥ 1931 W 1941 TP CIgael Ted TRES S U o7 | I féef SI5ed & WY H S St 9, 2ifdpT a¥ 1951 & a1 g Areidhl ¥ S
I ATUBR DI I B (o1 AT | UiHT STer b &R refl 39 et Uk 98 SresT W< e o |

R, GBI XSGl HEISAT Bl U fhar iR AR ST W Uk ARG I8 & fob SIffferT St o 1954 H st 7 féRr o, & St Y 3o A1 fora T,
QiféT T&T & alell ST DI $781 319 T 3UT &l AT | 3T 3AMUh HeaT W I8 e & 1 St gl &8 11 Siwiierdi €, 978 Tadt &1 weed el | S9a] dRU B
iR it & | QAR Tare-2006 SIRARAT o ST 72T & | T8T IR SATETAR @R A1 aRTHI H B S & | $9 U UST S 8 | 98T IR 200 A A § | TET F T5T TWHR
TS IS BRI SCTT-3eRT 2T & 3 el Pl a1 AT & FEIGR d8i A MRETH] BT W BT U q5d 991 ¥4 e 81 & | 3R 85 MG I TaeT ¥eeq od &, al
I R AT TR-TR el 1 e o &, SE I Jfeh ferl |

TR, 2T, guepT, fea, Ao, IR, fg, aiT siferdt widt A € | forq afiR T iy @Y SfieR<T af 2003 F areet S F T F (AT @7 T e & 1 3
TR, I, GIAR, ARG, -, A4R, G, G, AT iR Joiet e 11 SR 96 WeH W BT gE & | § I8 $E1 d1ea & b IS qodl df TS fiet, 78 S9d
forq 71 &, @i 97 W it farcelt 8 &1 aR-AR @S e &, 98 Jid él & | J Biee Wiihehe aaT W &, Tl e o & f faeeft &), areaiE aFam o g, ar
SRS T8 FOAT O Feel & IR PECT & [0 AN ATl W & | ATCY SMTSS! IS qaT iy, a7 HI T& TAAT 8T & | 39 11 S| ol 3R &9 THe! el ¢ od &, al
I g TS T &t B S | H TRt A S F oft B aR) Byewm g | R wwR 7 +ff v o & ok S ar anfear oft s+ € | pfeat & Areas § arh arest
arel off forelt et € 1 a7t  ayadh HreaT & WA WRPR § I8 RIS e wrgd & b g sarer 8 7 &1 oik 97 Sew I Sfog 78 AR ey | 3o g9 dter & forg
| o, g forg T |

oft TTAT A NATA (aity): wmafes weice, et eer & oMUt e ST <Tecl & b 9 T8 SiReTe (e o) e, gy el Rivia, 2022
&1 74l 7 S 1 3raa” e fam |

qeIcd, =T Agfhal 9 SRer adH H et =arauTiereT (Svar 3R 7=1) & 0 o & | 9+ Srefiviees 3feTeral i Hore b & 37 fafderdr &1 fawar gam
&, it acHI o Sea ~mTerd SR ated Ararerd & =arardie b1 gt 3 fbedl smeernr Ht caaear 7el & | v Ararerd & ftawhisi 3R e =amarefte @ &
fepeft ararr & Sed RITeRT ¥ YRl T ST & | 59t ORE & S <IRtery & ITareer 3R ddfed <Irrerd & Siftadia} o wated =it § =vareiter & w9
o et areror 3 weFG o T #

TE) RO B 6 aret off e @i ar waedt, ot o st @1 e & o ddenfaes wamrert  AfeRT siiv mimene § I e s @A E 1
Herenfee =Rl & = & e ufafRcg o sAR Aedifie S & FH-erer B G T fimerdia § ¥ um AFT E |

TEIed, Iod AR R |ated ~arrerd & =Rt H FRfe 7§ e, wadh ok st werr & T oTRa & SReneTs SeE, IiSeR § S e
qrer AT B & T & v wfafftes it w B AR T & |

e =marer 7 e &, sy Sk, SRR S, afie seaaeie! & SErl & g wate it fier, se forg IRy =i s
& TS & T U 7 PIYT & SFeeT AR B U I=fleaR &t IHIeaR! W A frar se | gl 1 6 o wewiiy @i fis &1 @ ffa 7a 7 76, 2022
Pt a1, o o ¥ g9a § TiRka 3l sy o= gavl el & forg fork v et ov dear i gex ol |

it B1E % 3 Frofer 7 e &t & forg T At STaeT SR araeR & G oft Gt Rl § 1 31T gfear ATet Sorie amTifie aaR 38 TR & iR vger Y
oRE e it gF FreiRa 50 ufdera & Afeim ge 1$ 8 | A 17T & 5 deet e = aroet RaTE ¥ siidift &t anardt 52 nfcrerd qa &y off ot sl & forg wrufos
SITREIVT T 32T i off, «AfhT 39 TE P 27 wftvera &Y areror R T, i et @1 e o, ol IS a1 s o | 379 e e it T ge ¢ @ drevaf
T I SFeh] SR b ST Ieh [o1¢ HREVT T HICTRIT SGRIT ST A1feq |
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STfer ST SR v ueeff o & it ST Tfee arfe ot St 1 aafls snideT sasT B @ | AT RIaT S AT SHeT Sa-T [BEnT a1
SR G & 6 | G IS & 377 el § R 39 o a1 Y e orft & R wfiferT agrs g o

gireRT IaTaw & Y ol Torm 5 e 9t & Rer Y A} 31T P 6 AR TRBRY BT 4T Sererer 3R gl s & wr & | Freleiaw
AT & Sl HSeT IR P ATAT BT <28 Al geb! ST P a1 +ft HIG a6f Dot AR 4 & | At Rig = Torfifcres gama F g @ off fobar ot amey aney w91 4 |
TBI-OT8T S T fopaT, TR + e P ¥ SRET P AT Dl IOT GH AN faierdr daT aw & | 3R € oy e o a1 @ dl 17 e, 2018 BT AT
FAREVT DI TR, A H I T dfordl D AR off, T8 TR clepx 317$ off, TP A1S BIINice! SR H g N bl [Ghy 37$ & | ST & e garail @i 40,000
AR 3% aftes & aote A geft i | TRPRI P T8 LA I e} Y e vl & garei Bt amepiansii o FIRMEN Tel & |

W IS BT A4S IS, ST A0 O e B F ey el & 3N S GHIS A T SR W ST & | S A1 ver i T g8, 99 9y w9
TATET 99 URHT ST Ao & fHE & o1 | g8 Yroreer A ot Tt § enfiiet s foram i 8, difeh g8 s A it ayweor 7€l i mar | fasig e i s
AR frare Tt q=rofidr 6t gRerm & 3R 3 0 TR § el b Wigfis Fedrtt @ € | O ¥ g aRem & dferd & grig & |

5t v 3t ¥ R SR b 5w & Pesiv e &t B gt F anfirer e i A St F i S e € 1 599 oy I i stades wres o
Pt | g ST off roreer ¥ S et F Frepeft g8 SRy & 1 39 v BRIRATY qRIGTHT T ISt A a7 e o A anfiver o ¥ €, 0% S ey it
Pic ¥ apft a7l formmn 8 | 4% 71 2 Y g, Rig ofk et gRemt & | 39 qun sifedt e s F s a7 & anreanr 7 wftwfer fasan s, R st
o ot 3ttt 3rrReor o7 o et ¥8T 8, R 4 o F el  witaferd g |

eI, 3R v RGN A1T & 3 3 397 P FF W B &F I INE U X5 8, WET oIC 99 TeC H aT AT & 3E) B, oifdrT hg F el § | 97 o rod & el
o7 oft e F IRET BT 8P i, I IREV e, TN AT WA E | gaTg |

1. oer feremmaera (ferg=a=™): Hon Chairman Sir, Vanakkam. Thank you for this opportunity. | am happy to welcome this Constitutional Amendment Bill on
behalf of Viduthalai Siruthaikal Party. A long pending demand has been fulfilled. | take pride as this is a success to the Viduthalai Siruthaikal Party. | should say
that Viduthalai Siruthaikal Party raised this issue for the first time on the floor of Tamil Nadu legislative Assembly. Even though they are in less number, in
some thousands, they were unable to avail the benefits of welfare schemes extended to a ST community from the Government. They were deprived of
education and employment opportunities. The reason behind that is they were till now kept in the list of Most Backward Classes. Now they will find a place in
the ST list. On behalf of Viduthalai Siruthaikal Party, | extend my heartfelt thanks to the Government of Tamil Nadu and the Hon Chief Minister of Tamil Nadu
Thiru M.K. Staling for sending a proposal to the Union Government and their efforts for making this happen. There are 17 castes in Tamil Nadu. There is the
list of SCs who have the features and cultural aspects relating to that of STs. A guideline should be issued by the Union Government for including these 17
castes in the list of STs. Baira, Bakuda, Sandi, Bellara, Domban, Godagali, Godda, Gosangi, Holeya, Jaggali. Jambuvulu, Koosa, Kuravan, Nayadi, Vedan and
Vettuvan are the castes which are in the list of Scheduled Castes. They are unable to avail the benefits of welfare schemes of the Government meant for STs. |
urge that these Castes should be included in list of STs. Not only these castes in Tamil Nadu, other such castes in other States which are in the list of SCs and
having the cultural features and aspects of STs, should be included in the list of STs by the Union Government and necessary guidelines be issued. In India
12.6 per cent of people are Inter-State migrants. Approximately 15 Crore people are Inter-State migrants and they mostly belong to SC and ST communities.
Since, they are living in another State other than their home State, they can only show their Caste Certificates issued by the home State for getting education
and employment. Such people are affected due to a verdict of Hon. Supreme Court. The SCs, STs and OBCs are very much affected excluding the EWS

category.

Due to their migration to various places especially people belongs to SC, ST and OBC communities bear the brunt. From Chennai they have migrated
to Chandigarh, even Mumbai and Delhi. These people who have migrated to other States can only avail the benefits like education, employment and other
welfare measures, only when they are in their home States as caste certificate is issued in the home State. Union Government should address the issue
relating to difficulties faced by migrated people as regards education and employment on the basis of the caste certificate. Necessary changes be brought so
as to benefit such affected people. As per 2011 census, the SC population got increased to 17 per cent and that of ST got increased to 9 per cent. Therefore |
urge the Union Government that on the basis of the percentage of population, the percentage of reservation for SCs and STs should be enhanced. Tribal
people have lost their rights towards forest produce. In order to protect forests, it is sad they are under the control of the Union Government. The forest
dwellers, the tribal people are being displaced now and then. Moreover such forest areas are being given to corporate companies for their projects. It is gross

injustice. The monopoly of producing the forest produce of the respective areas should be given to those people who live there. There should not be any
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intervention of the corporate companies. | urge that the Government should bring a legislation in this regard. As regards pre-matric Scholarships, Hon Minister
should find an immediate solution. | strongly condemn the Government for withdrawing the pre-matric scholarships given to students. It is unacceptable on the
part of Viduthalai Siruthaikal Party. Several thousands of Crores are being given as loans to companies which later become NPAs and it is finally written-off. |
am duty bound to state that withdrawal of scholarships meant for ST students by this Union Government is gross justice. | urge that scholarships for ST

students should be restored soon. Thank you.

SHRI P. RAVINDHRANATH (THENI): Thank you, Chairman, Sir, for providing me this opportunity to express my views on the Constitution
(Scheduled Tribes) Order (Second Amendment) Bill, 2022.

Sir, | had already made a request to the Government to include the Narikuravas in the list of Scheduled Tribes of the Centre in this august House on Sm
April, 2022. At this juncture, | thank the hon. Prime Minister Shri Narendra Modi ji, and hon. Minister of Tribal Affairs Shri Arjun Munda ji for accepting this long-

pending demand of Tamil Nadu and for considering my request and bringing this Bill.

Sir, | would also like to recall that it was AIADMK that has been vociferous in backing the rightful demands of our former Chief Ministers. In the very
beginning, Puratchi Thalaivar MGR, the founder of our Party, took up the issue in 1980. Later on, the permanent General Secretary of our Party AIADMK,
former Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma made this demand in 2013. Their demand for Scheduled Tribe status for this community is one
that began way back in 1960s when the Lokur Committee recommended their inclusion in the ST category. This community has been a subject of years of
oppression as they tend to live a nomadic life across the State. On that note, | have full confidence that this move by the NDA Government will go a long way in

aiding them in their social, educational, and economic development.

Sir, | would like to bring to the kind attention of the hon. Minister the demand of the Koravar community from Tamil Nadu for inclusion in the ST
category. The Tamil Koravar community has suffered years of oppression and social exclusion on account of their categorisation as criminal tribe by the
Britishers. They are currently categorised under Most Backward Classes as de-notified communities. The Koravars are often confused with the Narikuravas,

and this confusion creates obstacles in fulfilment of their demands.

In fact, this was pointed way back in 1985 by the second Tamil Nadu Backward Classes Commission. So, | request the hon. Minister to include

Koravars, and also Bagada and Kuruman communities in the ST list of the Central Government.

Finally, | would like to seek a clarification from the Government with respect to the status of the ethnographic survey of 267 de-notified nomadic and
semi-nomadic tribes, which was being conducted by the Anthropological Survey of India and the Tribal Research Institute. As we are aware, these
communities currently do not feature in the SC, ST or OBC list. In the event the survey is still going on, | urge the Government to expedite the process in order

to ensure equality, justice and welfare for these communities.

| have one more request to the Government. The Scheduled Tribe people are very strong and talented in sports. So, | request the Government to

develop more infrastructure like grounds, and provide sports and gym equipment, etc., for those people.

With this, | support this Bill. Thank you.

SHRI S. VENKATESAN (MADURALI): Hon Chairman Sir, Vanakkam. Thank you for this opportunity. On behalf of CPIM, | welcome this
Constitutional Amendment Bill seeking inclusion of Narikkuravan and Kuruvikkaran communities to the ST list. At the same time, we have brought in two
amendments to this Bill. The suffixes “n" in Narikkuravan and Kurivikkaran are disrespectful. Moreover these terms can only refer to masculine gender and not
the feminine gender. Hence on behalf of CPIM, | urge that the names of these castes should be rendered in the common gender ending with “r" as
Narikkuravar and Kuruvikkarar. Moreover, several recommendations from the State Government of Tamil Nadu for changing certain SCs to the list of STs are

also pending with the Union Government. | urge that necessary constitutional amendments be brought before this House after due consideration of all the

proposals sent by the State Government of Tamil Nadu. Thank you .
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ft 79 PHR AT (@rowwrem): o, s w21 dierst o sie R, 269 fie gwaar |

W, ¥ 39 e & 9uic 4 § | afieig SO 3R &% GXPR T T8 9 Hed IO &, T 950 AT8T HEH & | AR AP WY JeT AT & 5 3ReT i 5
PSS e Irraeh, nfeardt, s, AR, Hed, G - 3 v ot agd wrel I o7a P .. BT g9 e & forg areTs @R 32 8, wifh o e I g9 ferg 7
&1 5T feba T 3R T € . fohar T | e AT & fo R 3RT & AT HART, AISTEl, STel AN Ugel W TH.2L. &, wifhT dget forve H I A F 9% Srer
& foTU S1EH TXBR A Wl & | 31T 89N 531 Heleg 4 0y & 35 3 o e dcat foree H 3me?

BIeT €1 H BINTe A SMfeaiadl & |rer Sl ges g8, gt 9T 20 WL B &1 T, fthv 30 wferere 311 /R, o 3red T | gHRY Gt el Sif & ar ggH
afiareT off &, S @ off aTReroT i 77 @ @ €, 918 SiTe &, 918 FRIST &, WaeT JoT-3ro fav e wnfey | e oft ad enRer &

SATRIAT BT HE 7 A (7Y T8 i U6e 3% I &, TE T8 I8! 8, D [VG-1ordt Ao 3 T€ B 3T +ff a1l 2, SH! T ATl O B T STeBT & |
andl, BT €1 4, IS H FIfee Hie Ae SfSarT trefiRe 1 aveH! & AR A T | 97 = R & g AR nder o anfardt @i T eRA-ET S e |
3t &reT € 4, 37 wefivTe faftie fsar, agt o 9ga ar anfeardt @i, St Siell & W&t &, S8 | g fWRT & oA 3 a5 webrar o | 98 R eeiiTe iR o §
TEl &, T 95d ARy H @ & | G e & b Uoh TR, Hx TR IR FAR qfetaric Y ff gadr de o wifey, dife el @t siftr aelie ad @ fop
qiferare &R forg o et |

et 8t ), A1, ¥ 9ga eAr-ued 81 %2 €, aifes agf & R ey A 0.2 % & Rerd e off 2 of a8t s & agd IR ol &Y g A, F e & | @8t ok
SATET A Y T et A1fey, AfdsT TR e geree 7 92 1E Rodem 78 e |

vt et Ry wfEfhee a7 & forg 37a dfhe & 10-15 E9TR 09 T &2 TS & | 1 oIl & b ST 317 AXepre 7 Aiefhabe & & forg affers Riced
TN 8, TR T e S91 H el fomar SiTe, & ey e & o g fegad @t & et |

17.59 hrs (Hon. Speaker in the Chair)

& N 3farelt o § g § 3R T uar e & oA fbar gRee Tl € 1 BN IRBR P uT AR & forg Ot aga-alt whi=d &, wifeh o eRieer
WALE |

A7 g Tt qeley & Wiy AT FET Sff 3 get e & & anfearReat & forg foraet off wbivw €, 9 100 witerd geceiiie 8 | 99 weer &l tEr
SaISR BT TR |

BING 3 BTeT 81 3 Wil §3AT &, IHD o1Y TR U8l Bl A6y 3R ARDR DI [GelT-F&er <A1 a1fey | 89RT aifefarie & il &t St sifc 9=l &, 39 R @1
S € |

HIT STETET : AT I BRIATE! TodR, &7 15 ez, 2022 P UIeT: TRE af d & forg wufia Hi ol & |

18.00 hrs

The Lok Sabha then adjourned till Eleven of the Clock on

Thursday,December 15, 2022/Agrahayan 24, 1944 (Saka)
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